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New Delhi, cLted the iOth Noveaber, 1994

CORAM

Hon'ble Shri N.V. Krishnan, Vice Chairman (a)

Hon'ble Smt.Lakshmi Swaminathan, Member(J)

Mrs A»Lakshraanan,
R/o A-i5, Lajpat Nagar-III,
New Delhi-24

«« Applicant

(By Advocate Shri B.B.Raval )

V/s

Union of India through the Secretary,
Ministry of Agriculture, Govt <,of Indie,
Krishi Bhawan, Mew Delhi.

2* The Secretary,
Union Public Service Commission,
Dholpur House, Delhi.

3® The Secretary,
4-teptt.of personnel and Training,
Ministry of Personnel, Public Grievances and pensions
fferth Block, Mew Delhi.

4. The Secretary,
Directorate of Extension,
Ministry of Agriculture,
Krishi Vistar Bhawan,
I .A.S .R. I. Campus, Pusa,

5® Mrs. Neeraj Suneja
Regional Home Exonomist(RHE)
Directorate of tens ion

Deptt.of Agriculture and Cooperation
Krishi Vis tar Bhawan,
I.A.S .B ,I.Campus Pusa, Deihi-r2

(By .^-'dvocate Shi i Via, R. Krishna )
for the responaern.s 1 to 4

(By Advocate Shri M.K.Gupta for the
respondent No.5)

Responaeots
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Q R D t: R (QirLAL) •

(Hon'bio Shri M.V. Krishnarij Vice Jhairmdn (a))

The matter has come up today inregard to

contiriuances of the interim order®

2» On 4-8-94 when the Q,A, came up for
/

admission noted as follows:-

® Heard® The grievance of the applicant is

well-explained in the repressntation{^nn.*A')
sent by her. The applicant is third in the
seniority list at nnnexure^Bt, The submission
made is that the rule requires 5 years'regular
service as Regional Home Economist for promotionii
which is not possessea by anyone mentioned in
the seniority list. However, the applicant has
to.her credit ad hoc service of about 7 years done
earlier. The request is that when the matter for
relaxing the provision is taken up the name ox
the applicant should also be sent up for
consideration. It is alleged that this has not
been done and that the respondents have
initiated steps only in respect of the first
person in the seniority Tist, i,e. respondent No,5'

In the circumstances we d.irected that in case any

selection was made it shall not be given effe
/-

17,8,1994, That order is still continuing®

->

'

3® The official respondents i to 4 have filed their reply

Ann,10 to that reply is the U.O,Nb,4-i7/94-r:xtn®dated

4-7-1994 sent by the Department of Agriculture and

Cooperation (Respondent No.i) to the Department of

personnel and Training (Respondent regarding filling

up of the post of Senior Home Economist in the L'ire-„ corate

/S Training
of Extension. In that u,0® note the Department of Personnel^



is requested to aUow the vacany of sen^-Oi. Home \

Sconomist to be filled by promotion f rom the

feeder grade of Regional Home Economists by granting

one time relaxation in experience in favour of them*^

In this context,the names of four persons in the

feeder category of Regional Home Lgonomists, including

Respondent Nq®5 as well as the applicant^ have been

mentioned for consideration® However^ this note dees

not make any reference to the earlier experience of

the applicant on the post ot Heg2.onal Home ticonomist.«

4s We have heard the parties#

5^ ,ve are of the view, that as the iiepartment oi

Hgriculture has already sent the name of the applicant

also for considering her name for regular appointment

one ground raised in the Oi-i is not proveo, t-rue» In the

.circuiTjStances, what is required is o.iiy that the other

qualifications of the applicant piamely ,her earlier

experience which is stated to be 8-g- years on adhoc

basis on the post of Regional Home Economist,should also

be brought to the notice of the Department of Personnel

and Training. That should be sufficient to dispose of the

0 ..('i»
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6. In the circumstances^ v.e dispose of irhls Qh itself

with the following directionss-

i) The first respondent shall convey to the

Department of lersonnei and Training(i.e .Respo.v
dent Mo,2)j in continuation of the irvn.xO U*0«

- nota^full particulars of the earlier adhoc

experience of the applicant on the post of

Regional Home economist as mentioned by her in
^-it -••

- the application as also the similar

qualifications^wnich the orhers in the feeaei

category,including Respondent .No,5^may have
/ so that the second responcient can take a

/ comprehensive vieVv. ox the proposal at rtnnuO
sent on 4-7-94. ri copy of the Recruitment Hnles

shall also be sent. This shoul 'X D© done by
first responoent within three weeks x'rom ttie

date of receipt of this order.

,ii) The Third respondent is directed to consider
the proposal dated 4-7-94 alongwith the additional

information to be seat by Respondent Nb»i,and,ia

case the proposal has already been, considered, it

J shall be reconsidered after taking into account

the additional information,

7* »'«e make it clsar that w© have not gone into the

merits of the Hence, the applicant'' ha.s the liberty to

agitate against any final order in accordance with law.

^ is disposed of a s above. Therefore, m-v 3494/94

ha.5 become infructuous, ^ separata copy shall bs sarst to Reapondwt 3. ;

(Lakshmi Swaminathan)
J\fember(j) Vice Chdiiman^n)
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